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lopment Corporation and indicating
their demands for consideration; and

(b) it so, the action taken in the
matter?

The Minister of State in the Minis-
iry of Bteel, Mines and Metals (Shri
P. C. Sethi): (a) Yes, Sir.

(b) No action by Government Iis
called for at this stage as these matters
are within the purview of the autono-
mous corporations like the National
Coal Development Corporation who
are negotiating in the matter with the
employees union at Ranchi with the
help of the established Central Labour
machinery.
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Issue of Import Licences

1278. Shri Abdul Ghani Dar: Will
the Minister of Commerce be pleased
state:

(a) whether it is a fact that the im.
port licences are being issued without
bank clearance certificates;

(b) if so, the number of import
licences issued without these certifi-
cates from the 1st April, 1962 to 3ist
March, 1967, year-wise; and

(c) whether Government have fixed
responsibility in this connection, if so,
who were considered responsible and
the action taken against them?

The Minister of Commerce (Shri
Dinesh Bingh): (a) Under the erst-
while Export Promotion Schemes, the
exporters were granted import licences
only on the production of a Bant Cer-
tificate indicating the rcalisation of
foreign exchange. As the grant of im-
port licences was conditional on the
realisation of foreign exchange, which
naturally took some time,-the export
effort was being stilied. A decision
was, therefore, taken in October. 1962
that the Registered Exporter could
claim import licences on bis produc-
tion of:

(i) a certificate from Kwxport Cre-
dit and Guarantee Corporation
to the effect.that the irapsac-
tion is covered by their polipy -
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and that the goods have been
delivered and accepted py the
buyer;

OR

(ii) an undertaking to produce a
Bank certificate within six
months to the effect that fore-
ign exchange has been realised
in respect of exports against
which the import licence has
been claimed.

The facility of claiming a licence
against an undertaking to >roduce
Bank Certificate within six months
was withdrawn subsequently with
effect from 1st July, 1965.

With the devaluation of the rupee
on 6th June, 1966, the Export Promo-
tion Schemes were abolisned. A new
policy of replenishment licences aga-
inst exports made an o> after 6th
June 1966 was introduced. Under this
policy, production of a Bank Certifi-
cate is no longer inter-linked with the
grant of import licences, as rcplenish-
ment licences are jssued on the basis
of documentary evidence indicaling
the physical export.

(b) As regards the number of fn-
port licences issued year-wise without
the Bank Certificate from _ist April,
1962 to 31at March, 1967 no statistics
as to the different categories of ex-
porters, to whom licences have been
issued on the basis of banker's certi-
ficate or otherwise, is maintuinea.

(c) As the import licenres, without
a “Bank Certificats Tiave been issued
in accordance with the Government
policy, the question of fixing responsi-
bility does not arise. In the case of the
exporters who failed to bring in the
export
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(b) it so, the results thersof?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). As stated in reply to Unstarred
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